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BEFODRE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

ORTED THIS THE 4th FEERUARY, 1987
Present : Hon’?la Shri Ch.Ramakrishna Rao MEMBER ()
Hon'ble Shri L.H.A.Rego MEMBER(A)

APPLICATION No. 874/86(F)
[

Or.Mrs.Nalinakshi Nirmal,
Noe.26, Staff Quarters,

M.C.C.Campus,

Tambaram, ‘
Madras - 600 059, ‘ see AF’EICANT
( Or.".S.Nacaraj | ees Advocate )

Ve
The Accountant General,
Accounts & tntitlements, .
Bangalore — 56U 001.‘ — RESPONDENT

( shri M.Jasudeva Rao ees. Advocate )

This applicetion has come up before the court

today., Hon'ble Shri Ch.Ramakrishna Rao, Member{]) made the

The applicant is the daughter of Sri Neela-
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ORDER

kantan, who worked as sslection crade Clerk in the office of
the Accountant Gsnerﬁl,(AG), Karnataka State and retired on
10.1.71. Her father‘uas aggrieved by his retirement in as
much as he had joina? service in the erstwhile stzte of Mysore
on 1.3,1933, by virtue of which the date of his retirement

should have been 10,1.1573. He, therefore, filed a suit in
|

the competent court and obtained a decree, whereunder his date
of retirement was deéalminad 28 10.1.1973 and he was given the
consequential benafié of pay upto that date., The decree of the
civil Court was compﬂiad with by the AC. The applicant's

father, passed away gn 20.5,1985 and his daughter preferred a
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claim with the respondent recarding additional benefits such as

pension but the same was not acceded to. The daughter has,

therefore, filed this| application.

24 Or.M.S.Nagaraja, learned counsel for the applicant,

contends that there was no justification on the part of the res-
pondent to deny the c}aim of his client regarding additional pension.
and terminal benefits, wnich were due to her father during his

1ife time since the c}aim flows out of the decree passed by

the Civil Court.

3. sri M.V.Rao, learned counsel for the respondent,
submits that no such claim has been decreed by the civil court
and as such the applicant is not entitled to the benefits of

additional pension etT., than what was actually decreed by ths

civil court.

4, e hau% considzred the rival contantions carefully.
The Central Government and the AG, who were impleaded as defen-—
dants in the civil co+rt, chose to remain unrepresented before

the judge who decreed the suitfor the arrears of salary payable
to the plaintif upto 50.1.1973. The plaintif confined his claim
only to arears of salary, presumably under the impression that

his right to claim an¢ additional benefits such as escalated
pension may be preferred on the respondents. As ill luck would

have it, he passsd aw?y when the ssttlement of his claim was

still pending finalisation. In our view, this should not debar

the applicant from rs%eiuing benefits due to her father.

5 ue, thTrefora, hold that the applicant is entitled
to the benefits of additional pension and direct tha respondsnt
to revise the pensjon|which was payable to the applicant's father

during his life time on the basis that hs must be decmed to have
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been in service from 10.,1.1971 to 10.1.,1973 until 20.5.1985
when he passed away. UWe direct the respondent to effect pay-
ment of the arrears of pension and any other terminal benefits

which the father of the applicant would have been entitled to

on account of addition of two years of service upto 20.5,1985,
when he passed away, within a period of three months from the

date of receipt of this ordsr,

Be In the|result theapplication is allowed. HNo

order as to costs,
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